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NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH

c.A. NO. s8/s8, 59INCLT/MB/MAH 12016

COMMON ORDER

Co. Apoeol. No.56 o-59 'CLT ^ Ll ' 16

Co. Appeol. No.57 
' o-59 - rCLT '- ^ ' H 16

co. Ap peo l. No. 581 5 8-5 9/ NCLT/ M B/ MAH120 16
Co. Appeol, No,60 o-59 ' '?LT ^ ' I 16

Co, Appeal. No,67 
' o-59 

'CLT 
'- ^ - I qr 6

Co.A?FeaLNO.62 o-59 iCLT' ^' 1' 16t

Co. Appeol. No.63 o-59 ICLT ^ I u 6

1. The Learned Representatives in respect of 7 Group Cases are present.

2. At the outset, the Learned Representatives have informed that there is one
more Case Titled as Mrs. Alka Paresh Vora V/s M/s Rhine Valley Leasing & Finance

Ltd. & Ors. in Court Room No. 1 listed for hearing today itself i.e. 25th January 20L7

because the paid up share capital is above Rs. 50 Lakhs.

3. lt has also been informed that a letter dated 2L.L2.2O1G has been addressed

to Registry, Mumbai Bench with a request to club all these Petitions together.

4. ln the above circumstance, when the clubbing is requested and one of the
Petition contains the paid up share capital above Rs. 50 Lakhs, therefore these
matters are first required to be clubbed and then to be transferred to Court Room
No. 1, however, requisite direction from the Principal Bench is required. Therefore,
Registry is directed to immediately obtain direction from the Principal Bench and

thereafter fix all these cases as per the directions. Till then all these matters are
adjourned Sine die.

M. K. SHRAWAT

Member (Judicial)Dated: 25th Janu ary,2OL7
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